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‘Shri Ansar Harvani who has been
born and bred in the Hindi-speaking
area could not understand? For, we
had seen recently that the Hindi
-equivalent for an engineer in the
PWD was such as could not be under-
stood by him.

Shri Bhakt Darshan: As I have
said in reply to the earlier question,
‘the Standing Commission on Scienti-
fic and Technical Terminology has
been charged with the task of evolv-
ing a terminology which is primarily
suited to the conditions in the Hindi-
speaking areas, but it will be adopted
by the other States also after adjust-
ments; that is our hope.
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Dr. M. M. Das: There is also another
thing. Many of the occupants of
these houses were not displaced per-
sons at allL
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Dr. M. M. Das: I do not know the
total number of members in these
400 families, But perhaps the majo-
rity of them have been given alterna-
tive accommodation to  which they
were entitled. Even those ms:mbers
who were not entitled but who had
occupied these houses before 31st
December, 1957 have been provided
with alternative accommodation at
Government cost even though they
were not entitled.

Mr, Speaker: The hon. Member
wants to know whether on humani-
tarian grounds they have been given
any help, because sometimes an allot-
tee who has got one-fourth of an
acre in a village cannot live there on
that land, and if he is asked to stay
there, it would be difficult for hima
to do so.
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Shri Igbal Singh: Is it a fact that
these 400 families are also refugee

families, displaced persons who have
been allotted land as displaced per-
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sons? That is the main question.
Will Government consider providing
alternative accommodation to  them,
whether allottee or non-allottee, eva-
cuee—or non-evacuee, bgcause the
people who came from West Pakistan
are entitled to it?

Shri Tyagi: The difficulty in this
case has arisen because the spokes-
man of these allottees, about whoia
my hon. friend is speaking—I do not
want to name him—managed to give
a wrong application to .the authorities
saying that in that village in which
lards were allotted to them there was
scarcity of houses, and in this village
there were one thousand houses and
therefore, they might be ailotted
there. The officers of the Punjab
Government, the local officials, some-
how or other allotted those houses
against the rules because outsiders
belonging to other villages wotld nct
be allotted here.

Then again in the matter of alict-
ment, as the matter went to court, it
was remarked that instead of getting
the valuation done by the PWD engi
neers etc. it was done by the very
applicant who was managing to comg
into this and get palatial buildings
allotted to him. This was the court
judgment, that these families were
not aufhorised to be allotted in this
village. The Punjab Government 18
making alternative arrangemenis for
them.
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+ .
( Dr. Chandrabhan Singh:
*771. { Shri Vidya Charan Shukla:
| Shri R. S. Pandey:

Will the Minister of Petroleum ana
Chemicals be pleased to refer to the
reply to Unstarred Question No. 466
on the 25th November, 1964 and
state:

(a) whether the Government have
completed negotiations regarding
commercial exploitation of Hamycin
with foreign collaboration;

(b) whether the agreement has
also been signed with some firms;
and

(c) if so, the broad outlines of the
agreement?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (d) The negotia-
tions with foreign firms are continu-

ing.
(b) and (c). Do not arise.
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Shri Ranga: What is this substance?
Mr. Speaker: It is for doctors.

Dr. Chandrabhan Singh: At what
stage are we in the negotiations?

Shri Alagesan: The drug has been
sent to foreign firms, especially a
firm in USA. They have held large-
scale clinical trials and have found
the results very encouraging. It is
likely that we will enter into an
agreement with them, and then this
will be put on the market.

Shri Kapur Singh: I want to know
whether the initial claim of the Gov-
ernment that this concoction cures
dandruff is still valid.

The Minister of Petroleum ang
Chemicals (Shri Humayun Kabir):
If my hon. friend wants to make the
experiment, we shall give him all
facilities. ’

Shri Ka'pn.r Singh: That is not my
Juestion.

Mr. Speaker: That is
of Government,

the opinion

Shri Kapur Singh: It is not a ques-
tion of opinion. This was the claim
officially made. That claim cannot
be sustained. I want to know whe-
ther they still stick to that claim.

Mr. Speaker: Did Government
make that claim that it is a curative
for dandruff?

Shri Alagesan: That I do not find.
It is a cure for oral thrush in chijld-
ren.

Mr. Speaker: Government did mnot
make that claim.

Shri Kapur Singh: The literature

which they issued to the foreign
countries makes that claim.
Mr. Speaker: If he is not making

that claim now......





